10.

11.

12.

13.

S

SAARC Convention (Suppression of Terrorism) Act, 1993 (36 of 1993)
<feror TRRNE el AT e Ay (3nddware &r ) erfarfead, 1993
(1993 T 36)

Salary, Allowances and Pension of Members of Parliament Act, 1954

(30 of 1954)
AAg W IqF, Wl iR Yer orfafes, 1954 (1954 &1 30)

Salary and Allowances of Members of Parliament (Amendment) Act, 1975

(48 of 1975)
AAg W I iR W (Fees) rffaw, 1975 (1975 @1 48)

Salary and Allowances of Members of Parliament (Amendment) Act, 1976

(105 of 1976)

AAg W I iR Wl (dees) AfafraH, 1976 (1976 &1 105)

Salary, Allowances and Pension of Members of Parliament (Amendment)
Act, 1979 (27 of 1979)

AAg W I, Wl iR Yo (denes) orffaw, 1979 (1979 @1 27)

Salary, Allowances and Pension of Members of Parliament (Amendment)
Act, 1981 (21 of 1981)

AAg W I, WA SR Uer (Henes) rfafaH, 1981 (1981 &1 21)

Salary, Allowances and Pension of Members of Parliament (Amendment)
Act, 1982 (35 of 1982)

AAg A I, WAl SR UeH (Hene) S, 1982 (1982 &1 35)

Salary, Allowances and Pension of Members of Parliament (Second
Amendment) Act, 1982 (61 of 1982)

AAg W I, Wl SR Yo (fadiha wene) «ifdf=m, 1982 (1982 &1 61)
Salary, Allowances and Pension of Members of Parliament (Amendment)
Act, 1983 (22 of 1983)

AAg W Ia, WAl iR Yer (Henee) S1fdfm, 1983 (1983 &1 22)

Salary, Allowances and Pension of Members of Parliament (Amendment)
Act, 1985 (74 of 1985)

AAg A I, WAl SR YT (WHene) o1, 1985 (1985 1 74)

Salary, Allowances and Pension of Members of Parliament (Amendment)
Act, 1988 (60 of 1988)

AAg A I, WAl SR UeH (Wene) SifdfH, 1988 (1988 T 60)

Salary, Allowances and Pension of Members of Parliament (Amendment)
Act, 1992 (3 of 1993)

AAg W I, WA SR UeH (Wenee) Srfefm, 1992 (1993 &l 3)

Salary, Allowances and Pension of Members of Parliament (Amendment)
Act, 1993 (48 of 1993)

AAg W Ia, WAl iR Uer (Henee) 1M, 1993 (1993 &1 48)
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Salary, Allowances and Pension of Members of Parliament (Amendment)
Act, 1995 (18 of 1995)

AAg W Ia, WAl iR Uer (Henee) 1M, 1995 (1995 &1 18)

Salary, Allowances and Pension of Members of Parliament (Amendment)
Act, 1998 (28 of 1998)

AAg A I, WAl SR UeH (Wene) S, 1998 (1998 1 28)

Salary, Allowances and Pension of Members of Parliament (Amendment)
Act, 1999 (16 of 1999)

AAg W I, WAl SR UeH (WHene) ST, 1999 (1999 &1 16)

Salary, Allowances and Pension of Members of Parliament (Amendment)
Act, 2000 (17 of 2000)

AAg W Ia, Wl iR Yer (Wenee) 1M, 2000 (2000 T 17)

Salary, Allowances and Pension of Members of Parliament (Amendment)
Act, 2001 (46 of 2001)

AAg W Ia, Wl iR Uer (Henee) S1fdfM, 2001 (2001 T 46)

Salary, Allowances and Pension of Members of Parliament (Amendment)

Act, 2002 (34 of 2002)
AAg W Iad, WAl SR Uer (Wenee) 1M, 2002 (2002 T 34)

Salary, Allowances and Pension of Members of Parliament (Amendment)
Act, 2003 (9 of 2004)
T A da, Wl SR Uee (denee) e, 2003 (2004 BT 9 )

Salary,Allowances and Pension of Members of Parliament (Amendment) Act,
2004 (40 of 2006)
A e da, Wl 3R YR (deie) 1fafaH, 2006 (2006 HT 40)

Salary and Allowances of Leaders of Opposition in Parliament Act, 1977
(33 of 1977)
g | fquel <1 9a SR Wl Srfgfm, 1977 (1977 T 33)

Salary and Allowances of Leaders of Opposition in Parliament (Amendment)
Act, 1985 (78 of 1985)

Fag H fquel a1 99 SR WA (Wene) A, 1985 (1985 HT 78)

Salary and Allowances of Leaders of Opposition in Parliament (Amendment)
Act, 1991 (7 of 1991)

dag # fquel a1 999 &R W (Wee) «ifdfE, 1991 (1991 &1 7)

Salaries and Allowances of Ministers Act, 1952 (58 of 1952)

AR @ el SR WAl W Wdfda erfaf, 1952 (1952 @1 58)

Salaries and Allowances of Ministers (Amendment) Act, 1969 (47 of 1969)
A & arerHl ok WAl & Hdfd (Fenee) <rfafaH, 1969 (1969 &1 47)
Salaries and Allowances of Ministers (Amendment) Act, 1977 (37 of 1977)
AR & ARl R WAl ¥ Hdfad (dene) srfafrm, 1977 (1977 &1 37)
Salaries and Allowances of Ministers (Amendment) Act, 1985 (76 of 1985)
AR @& el SR Wl W A (Fehes) rfafeam, 1985 (1985 FT 76)
Salaries and Allowances of Ministers (Amendment) Act, 2001(44 of 2001)
AT & el R wal W Wdfa (deme) i, 2001(2001 @ 44)
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Salaries and Allowances of Officers of Parliament Act, 1953 (20 of 1953)
AT AHN Ia7 iR W AT, 1953 (1953 &1 20)

Salaries and Allowances of Officers of Parliament (Amendment) Act, 1985
(75 of 1985)
A ARHN I R W (Fenes) rfafaH, 1985 (1985 &1 75)

Salaries and Allowances of Officers of Parliament (Amendment) Act, 1998

(26 of 1998)

A ARHN I R W (Fenes) e, 1998 (1998 &1 26)

Salaries and Allowances of Officers of Parliament and Leaders of Opposition
in Parliament (Amendment) Act, 2002 (29 of 2002)

A AP qor ddg # fauell a1 977 iR wen (Wenes) srfafE, 2002

(2002 @7 29)

Salaries and Allowances of Officers of Parliament and Leaders of Opposition
in Parliament (Second Amendment) Act, 2002 (56 of 2002)
A ARHEN JoT ag H [quelt a1 99 SR W= (GEN HeeH) SIffRE, 2002

(2002 &1 56)

Salary and Allowances of Officers of Parliament (Second Amendment) Act,
2002 (31 of 2002)

A ARHN I iR W1 (-1 |ee) Srfaf™, 2002 (2002 &1 31)
Salarjung Museum Act, 1961 (26 of 1961)

ARSI AUy MffaH, 1961 (1961 HT 26)

Sale of Goods Act, 1930 (3 of 1930)

A1 fasa Srfdf=aH, 1930 (1930 &7 3)

Sales Promotion Employee (Conditions of Service) Act, 1976 (11 of 1976)
fagpa Aads wvar (Jar o) srfafaH, 1976 (1976 &1 11)

Sales Promotion Employee (Conditions of Service) Amendment Act, 1982

(69 of 1982)
faga Aaeda wHant (Jar o) denee orfafaH, 1982 (1982 &1 69)

Sales Promotion Employee (Conditions of Service) Amendment Act, 1986

(48 of 1986)
fagpa Aaeda wHant (Jar o) denee rfafaH, 1986 (1986 T 48)

Sales Tax Laws Validation Act, 1956 (7 of 1956)

fasma-ax fafe At srfaf~=H, 1956 (1956 &1 7)

Salt Cess Act, 1953 (49 of 1953)

TS IUBR MfATH, 1953 (1953 HT 49)

Sarais Act, 1867 (22 of 1867)

IR A, 1867 (1867 HT 22)

Scheduled Areas (Assimilation of Laws) Act, 1951 (37 of 1951)
I & (faferal ot wepvaud) srfefam, 1951 (1951 @1 37)
Scheduled Areas (Assimilation of Laws) Act, 1953 (16 of 1953)
I & (faferal ot wepvaud) srfefam, 1953 (1953 T 16)
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56.
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61.

62.
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Scheduled Castes and Scheduled Tribes Orders (Amendment) Act, 1956

(63 of 1956)

SR STt SfiR STRfa SIetTiaat ofaer (Wee) 1w, 1956 (1956 &1 63)
Scheduled Castes and Scheduled Tribes Orders (Amendment) Act, 1976
(108 of 1976)

ST STt SfiR STRIfe SItTiaat ofaer (Weied) siffra¥, 1976 (1976 &1 108)
Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, 1989
(33 of 1989) [with Rules]

T iRt iR gfad St (sramaR faren) srfafes, 1989

(1989 @1 33) [Faw AfEd]

Scheduled Tribes and other Traditional Forest Dwellers (Recognition of

Forest Right) Act, 2006 (2 of 2007)

e SIS SR 3 ORI a9 Farf) (977 ARl o A=) Az, 2006
(2007 @7 2)

Scheduled Castes and Scheduled Tribes Orders (Amendment) Act, 2002
(10 of 2002)

ST iRt SR SIfad SIotTicrdt feer (|ehe) affaf=™, 2002 (2003 &7 10)
Seamen’s Provident Fund Act, 1966 (4 of 1966)

Arfae wias-ffe srfefaw, 1966 (1966 &1 4)

Seamen’s Provident Fund (Amendment) Act, 1997 (29 of 1997)

fae wfasy-fAfY (Fehes) rfafeam, 1997 (1997 &1 29)

Sea-ward Artillery Practice Act, 1949 (8 of 1949)

AAR-feRm A s ffa, 1949 (1949 & 8)

Secunderabad and Aurangabad Cantonments House Rent Control Laws
(Repeal) Act, 1972 (23 of 1972)

RisrarmaTg &iRR fiRamare Brast g foasrn iz fafy (frae) sifafm, 1972
(1972 &1 23)

Securities and Exchange Board of India Act, 1992 (15 of 1992)

IRA gfavfa o faffmar a1$ srfafm, 1992 (1992 &1 15)

Securities and Exchange Board of India (Amendment) Act, 2002 (59 of 2002)
R wfefar ofiR faferg ars (Fees) sifaf=M, 2002 (2002 T 59)
Securities Contracts (Regulation) Act, 1956 (42 of 1956)

gfefa wfaer (fafraa=) srfafaH, 1956 (1956 &1 42)

Securities Contracts (Regulation) Amendment Act, 1985 (40 of 1985)
wferfar wfdar (fafvze)weng a9, 1985 (1985 &1 40)

Securities Laws (Amendment) Act, 1995 (9 of 1995)

afergfar fafer (dene) aiffiem, 1995 (1995 @1 9)

Securities Laws (Amendment) Act, 1999 (31 of 1999)

aferyfar fafdy (wener) srfaf =@, 1999 (1999 &1 31)

Securities Laws (Amendment) Act 2004 (1 of 2005)

afergfar fafer (dene) s1ffs=m, 2004 ( 2005 @7 1)

Securities Laws (Second Amendment) Act, 1999 (32 of 1999)

afergfar Y (Ga=r deie) sifefrae, 1999 (1999 &7 32)
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Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002)
it ol o1 afayfresor ofik gfes der ufayfar fa @1 wac+ siffiem, 2002

(2002 T 54)

Seeds Act, 1966 (54 of 1966)

1 rfaf~H, 1966 (1966 &1 54)

Seeds (Amendment) Act, 1972 (55 of 1972)

o (deem) erfafm, 1972 (1972 &1 55)

Semi Conductor Integrated Circuits Layout Design Act, 2000 (37 of 2000)
TEATAD Uhidpd TRUY = feame srfaf =™, 2000 (2000 &1 37)

Sheriffs Fees Act, 1852 (8 of 1852)

ARG Wi 1T+, 1852 (1852 & 8)

Shillong (Rifle Range and Umlong) Cantonments Assimilation of Laws Act,
1954 (31 of 1954)

et (RIghed Y=t 3R SHa) Brawt fafdai & vamwudn 1w, 1954 (19541 31)

Shipping Development Fund Committee (Abolition) Act, 1986 (66 of 1986)
urq uRae fawmm [ afafy (Scares) sifafm, 1986 (1986 &1 66)

Shipping Development Fund Committee (Abolition) Amendment Act, 1987
(41 of 1987)

urd uRaes fawmm (Y afifa (Scare) deies «ifdfm, 1987 (1987 T 41)

Shore Nuisances (Bombay and Kolaba) Act, 1853 (11 of 1853)

qC JHA (T 3R Droran) AfIF=m, 1853 (1853 HT 11)

Sick Industrial Companies (Special Provisions) Act, 1985 (1 of 1986)

BT 3itenfires sl (9w Sudy) <1fafm, 1985 (1986 &1 1)

Sick Industrial Companies (Special Provisions) Amendment Act, 1991

(57 of 1991)

B7o7 3ftenfires wudt (e Sude) denes orfdf =™, 1991 (1991 &1 57)

Sick Industrial Companies (Special Provisions) Amendment Act, 1993

(12 of 1994)

Ti07 3iEfiTe wu (faey Sday) deed Srfaf=m, 1993 (1994 &1 12)

Sick Industrial Companies (Special Provisions) Repeal Act, 2003 (1 of 2004)
Tio7 N st (R Sday) = «1fdfam, 2003 (2004 @1 1)

Sick Textile Undertakings (Nationalisation) Act, 1974 (57 of 1974)

B HUST IUGH (IGIIHRYN) ATH, 1974 (1974 H1 57)

Sick Textile Undertakings (Nationalisation) Amendment Act, 1995

(40 of 1995)
BT HUST SUBH (IIIHROT) Ao AR, 1995 (1995 BT 40)

Sick Textile Undertakings (Taking Over of Management) Act, 1972

(72 of 1972)
BT HUST IUGHH (Ya= WgvT) IMfeTH, 1972 (1972 H1 72)

Sikh Gurdwaras (Supplementary) Act, 1925 (24 of 1925)
R RERT (3TqRep) SrfafaH, 1925 (1925 &1 24)
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96.
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Sikkim University Act, 2006 (10 of 2007)
Rafama faeafemer sifef=, 2006 (2007 10)

Sixth Schedule to the Constitution (Amendment) Act, 1988 (67 of 1988)
e Bt gl (WengH) srfefm, 1988 (1988 T 67)

Sixth Schedule to the Constitution (Amendment) Act, 1995 (42 of 1995)
wAfagm B Sl (Jee) AR, 1995 (1995 HT 42)

Sixth Schedule to the Constitution (Amendment) Act, 2003 (44 of 2003)
AfET Bt e (denge) IffTH, 2003 (2003 @1 44)

Slum Areas (Improvement and Clearance) Act, 1956 (96 of 1956)

T IR & (GER AT SIel) A, 1956 (1956 BT 96)

Small Coins (Offences) Act, 1971 (52 of 1971)

Bic Rradw (o) 1fafad, 1971 (1971 &1 52)

Small Coins (Offences) Amendment, Act, 1974 (49 of 1974)

Bic fIaD (3ruxte) dAened i, 1974 (1974 &1 49)

Small Industries Development Bank of India Act, 1989 (39 of 1989)
ARG oY IR [qbrd deb 1M, 1989 (1989 &1 39)

Small Industries Development Bank of India (Amendment) Act, 2000

(7 of 2000)

ARG oY ST fJepr a6 (Fenes) ifafa¥, 2000 (2000 &7 7)

Smith, Stanistreet and Company Limited (Acquisition and Transfer of
Undertakings) Act, 1977 (41 of 1977)

RRre, AR Tog Bt foIfiics (SUHAT &1 3o iR faRo) srfafeaH, 1977
(1977 T 41)

Smugglers and Foreign Exchange Manipulators (Forfeiture of Property) Act,
1976 (13 of 1976)

TR 3R fagel qa1 seamed (FHRT FHaekv) Srfafm, 1976 (1976 &1 13)
Smugglers and Foreign Exchange Manipulators (Forfeiture of Property)
Amendment Act, 1980 (55 of 1980)

TR SR fasel qa1 seamed (FHR] FHIeRv) Heng IffrH, 1980 (1980 &1 55)
Societies Registration Act, 1860 (21 of 1860)

Ararget RGBT AT, 1860 (1860 HT 21)

Societies Registration (Delhi Amendment) Act, 1983 (26 of 1983)
ArATge RGHR0T (oot deme) srfafm, 1983 (1983 &1 26)

Sonthal Parganas Act, 1855 (37 of 1855)

T YA AR, 1855 (1855 &l 37)

Sonthal Parganas Act, 1857 (10 of 1857)

T YA AR, 1857 (1857 &1 10)

Special Bearer Bonds (Immunities and Exemptions) Act, 1981 (7 of 1981)
eIy arge Tuua (S¥fa ok ge) Mfafiaw, 1981 (1981 &1 7)

Special Courts (Repeal) Act, 1982 (34 of 1982)

faRy =marery () «1fafee, 1982 (1982 &1 34)
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113.

114.
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Special Courts (Trial of Offences Relating to Transaction in Securities) Act,
1992 (27 of 1992)

Ry =marera (IR FeraeR sty faaRen) iffrM, 1992 (1992 &1 27)
Special Court (Trial of Offences Relating to Transaction in Securities)
Amendment Act, 1994 (24 of 1994)

Ry =marera (R FeraeR sy g denes rfafas, 1994 (1994 &1 24)
Special Courts (Trial of Offences Relating to Transaction in Securities)
Amendment Act, 1997 (6 of 1997)

ey =marer (i HeraeR oTRTy fa=Run) Heled SrfefaH, 1997 (1997 7 6)

Special Economic Zones Act, 2005 ( 28 of 2005)
faery anfdes e arfdf=W, 2005 (2005 @7 28 )

Special Protection Group Act, 1988 (34 of 1988)

ey <Remm U srfefm, 1988 (1988 T 34)

Special Protection Group (Amendment) Act, 1991 (48 of 1991)
ey <Rem qu (Wene) AfRE, 1991 (1991 T 48)

Special Protection Group (Amendment) Act, 1995 (4 of 1995)
ey e U (Fee) iR, 1995 (1995 & 4)

Special Protection Group (Amendment) Act, 1999 (35 of 1999)
ey <Rerm qu (Wee) AffH, 1999 (1999 T 35)

Special Protection Group (Amendment) Act, 2003 (20 of 2003)
ey <Rem gu (Wee) SIfRM, 2003 (2003 HT 20)

Special Criminal Courts (Jurisdiction) Act, 1950 (18 of 1950)
faRy <5 =mrer (srfdraTRan) i, 1950 (1950 @1 18)

Special Marriage Act, 1954 (43 of 1954)

faRy faare arfafm, 1954 (1954 &7 43)

Special Tribunals (Supplementary Provisions) Act, 1946 (26 of 1946)
ey Srfdre_or (srqR® Sudy) 1w, 1946 (1946 &1 26)

Special Tribunals (Supplementary Provisions) Repeal Act, 2004 (28 of 2004)

ey Srffrepxur (sqRe Iues) FRAT SIf8f—M, 2004 (2004 H1 28)
Specific Relief Act, 1963 (47 of 1963)

fafafase sy srfaf™, 1963 (1963 &1 47)

Spices Board Act, 1986 (10 of 1986)

Tl a1 1T, 1986 (1986 HT 10)

Spices Cess Act, 1986 (11 of 1986)

HHTAT IR IAATRIH, 1986 (1986 BT 11)

Spirituous Preparations (Inter-State Trade and Commerce) Control Act, 1955

(39 of 1955)

RuRega MR (sraifous @R SiR arfvre) i sfgfm, (1955 &1 39)
Spirituous Preparations ( Inter-State Trade and Commerce) Control (Repeal)
Act, 2006 ( 32 of 2006 )

RaRega MR (eraifous @R iR arftred) i (Frem) sifafsas, 2006
(2006 T 32)
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Sports Broadcasting Signals (Mandatory Sharing with Prasar Bharti) Act,
2007 (11 of 2007)
Wl TR R (TR AR & are 1fart i) ifef s, 2007 (2007 &7 11)

Sree Chitra Tirunal Institute for Medical Sciences and Technology,
Trivandrum Act, 1980 (52 of 1980)

St far foemer smyfdem ik denfiat e, fawsa sifdfaw, 1980 (1980 &1 52)
Sree Chitra Tirunal Institute for Medical Sciences and Technology,

Trivandrum (Amendment) Act, 2005 (40 of 2005)

st o fooa smyfdem iR denfat wRemm, fasm (Fehem) «ifafvew, 2005
(2005 T 40)

Stage-Carriages Act, 1861 (16 of 1861)

ATl TSt e, 1861 (1861 &1 16)

Standards of Weights And Measures Act, 1976 (60 of 1976)

q1e 3R AT 7S AfATH, 1976 (1976 BT 60)

Standards of Weights And Measures (Amendment) Act, 1986 (75 of 1986)
qTe 3R A1 719G (Fenes) s, 1986 (1986 &1 75)

Standards of Weights And Measures (Enforcement) Act, 1985 (54 of 1985)
qTe 3R AT 7S (Yac) 1A=, 1985 (1985 BT 54)

Standards of Weights And Measures (Enforcement) Amendment Act, 1986
(72 of 1986)
qTe 3R AT AG (Wad=) denes orfaf e, 1986 (1986 &1 72)

Standards of Weights And Measures (Extension to Kohima and Mokokchung
Districts) Act, 1967 (25 of 1967)

e 3R A9 A4S (DIEAT 3R Ardwraai Rl W fawaron) «ifef e, 1967

(1967 T 25)

State Acquisition of Lands for Union Purposes (Validation) Act, 1954
(23 of 1954)

|E g YRRl @1 I oo (faftmrreson) SifefRM, 1954 (1954 1 23)
State Agricultural Credit Corporations Act, 1968 (60 of 1968)

5T HiY IuR A rfafzs, 1968 (1968 &1 60)

State Armed Police Forces (Extension of Laws) Act, 1952 (63 of 1952)
I weRA gfer ga (fafdai o1 fawamon) sifafias, 1952 (1952 &7 63)

State Associated Banks (Miscellaneous Provisions) Act, 1962 (56 of 1962)
I FEIA db (Tivl Iude) AT, 1962 (1962 &1 56)

State Bank Laws (Amendment) Act, 1973 (48 of 1973)

e 9 fafy (Fenge) rfafam, 1973 (1973 &1 48)

State Bank of Hyderabad Act, 1956 (79 of 1956)

TG BT wee & AfAFRH, 1956 (1956 HT 79)

State Bank of India Act, 1955 (23 of 1955)

TR e & Srfafa, 1955 (1955 T 23)

State Bank of India (Amendment) Act, 1993 (3 of 1994)

TR T 9 (Fehege) rfafad, 1993 (1994 &1 3)
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State Bank of India (Subsidiary Banks) Act, 1959 (38 of 1959)

ARA ¥CC dep (FAIEN dap) 1M, 1959 (1959 1 38)

State Bank of Sikkim (Acquisition of Shares) and Miscellaneous Provisions
Act, 1982 (62 of 1982)

Rifdms e 9@ (IR &1 3roi) iR Tt Sudy rfafrm, 1982 (1982 &1 62)
State Emblem of India (Prohibition of improper Use) Act, 2005 (50 of 2005)
I BT A5 [YD (e s gfowe) ffafas, 2005 (2005 &1 50)

State Financial Corporations Act, 1951 (63 of 1951)

I o<t e erfafE, 1951 (1951 &1 63)

State Financial Corporations (Amendment) Act, 1972 (77 of 1972)

Iy facfia fm (Fdene) sifafeas, 1972 (1972 &1 77)

State Financial Corporations (Amendment) Act, 1985 (43 of 1985)

g ot fem (Sehes) orfafem, 1985 (1985 T 43)

State Financial Corporations (Amendment) Act, 2000 (39 of 2000)

Iy facfia fm (i) srfafaw, 2000 (2000 T 39)

State of Arunachal Pradesh Act, 1986 (69 of 1986)

IS T [ ITAFTIH, 1986 (1986 HT 69)

State of Arunachal Pradesh (Amendment) Act, 1987 (19 of 1987)
B T¥T A9 (Fehes) Irfafad, 1987 (1987 &I 19)

State of Arunachal Pradesh (Amendment) Act, 1988 (52 of 1988)
B T¥T A9 (Fehes) Irfafad, 1988 (1988 &I 52)

State of Himachal Pradesh Act, 1970 (53 of 1970)

fevTael Ueer 7 SR, 1970 (1970 &1 53)

State of Mizoram Act, 1986 (34 of 1986)

foreim I Srfafm, 1986 (1986 T 34)

State of Nagaland Act, 1962 (27 of 1962)

ANTTRIvS I 314, 1962 (1962 &1 27)

State of Nagaland (Amendment) Act, 1981 (35 of 1981)

AT 5T (HeNeH) STfafr—m, 1981 (1981 T 35)

State Reorganisation Act, 1956 (37 of 1956)

I GATe STfafam, 1956 (1956 T 37)

St. John Ambulance Association (India) Transfer of Funds Act, 1956
(21 of 1956)

AUE M el varfige ($fean) MY sraxor «1feifm, 1956 (1956 1 21)
St. John Ambulance Association (India) Transfer of Funds (Repeal) Act, 2002
(21 of 2002)

AUE WM GRer= varfige ($fean) Y sraror (Free) «1fafrm, 2002 (2002 @1 21)
Sugar Cess Act, 1982 (3 of 1982)

T IudR AT, 1982 (1982 FT 3)

Sugar Development Fund Act, 1982 (4 of 1982)

I e i rfafm, 1982 (1982 @ 4)
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Sugar Development Fund (Amendment) Act, 1982 (64 of 1982)

A fara i (denem) erfafm, 1982 (1982 &1 64)

Sugar Development Fund (Amendment) Act, 2002 (30 of 2002)

I e ffer (FFenem) srfafem, 2002 (2002 &1 30)

Sugarcane Act, 1934 (15 of 1934)

I JAATTIH, 1934 (1934 6T 15)

Sugarcane Cess (Validation) Repeal Act, 2001 (35 of 2001)

T U (fafemraaRen) fRas srfafr™, 2001 (2001 &1 35)

Sugarcane Control (Additional Powers) Act, 1962 (39 of 1962)

=1 i (arfaRea wifdaa) orffam, 1962 (1962 @1 39)

Sugarcane Control (Additional Powers) Repeal Act, 2000 (13 of 2000)
=11 i (rfaRe aferr) st srfaf=™, 2000 (2000 @1 13)

Sugar Export Promotion Act, 1958 (30 of 1958)

I+t frafa gfg srfafes, 1958 (1958 @ 30)

Sugar (Regulation of Production) Act, 1961 (55 of 1961)

T (Sare fafree) erfaf™, 1961 (1961 &1 55)

Sugar (Special Excise Duty) Act, 1959 (58 of 1959)

T (R ITE geh) AfAFR—H, 1959 (1959 &1 58)

Sugar Undertakings (Taking Over of Management) Act, 1978 (49 of 1978)
I Sushd (Fdg-Ugu) AR, 1978 (1978 BT 49)

Sugar Undertakings (Taking Over of Management) Amendment Act, 1979

(18 of 1979)

I Sushd (Fdg-Tgon) Hened SfffH, 1979 (1979 &1 18)

Sugar Undertakings (Taking Over of Management) Amendment Act, 1981
(44 of 1981)

I SushH (dg-TEoT) Hened SfffaH, 1981 (1981 &1 44)

Sugar Undertakings (Taking Over of Management) Amendment Act, 1985
(11 of 1985)

I SushH (Fdg-Tgon) Hened SfffaH, 1985 (1985 &1 11)

Suits Valuation Act, 1887 (7 of 1887)

g8 Jouidh A aH, 1887 (1887 &1 7)
Supplement to Code of Criminal Procedure, 1973
SUs fchar ¥ifEdl, 1973 &1 YD

Suppression of Immoral Traffic in Women and Girls (Amendment) Act, 1978
(46 of 1978)

i e Tsd 3Mfu® AR A (dene) rfafam, 1978 (1978 & 46)
Suppression of Immoral Traffic in Women and Girls (Amendment) Act, 1986
(44 of 1986)

S AT ASDH! 3Id IR A (Fee) M=, 1986 (1986 & 44)

Suppression of Unlawful Acts Against Safety of Civil Aviation Act, 1982
(66 of 1982)
fafae foam gren fafd faeg wrdene sfaf=m, 1982 (1982 1 66)
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Suppression of Unlawful Acts Against Safety of Civil Aviation (Amendment)
Act, 1994 (40 of 1994)

fafae faam= gren fafd fowg SrieH (Fenes) 1w, 1994 (1994 &7 40)
Suppression of Unlawful Acts Against Safety of Maritime Navigation and
Fixed Platforms on Continental Shelf Act, 2002 (69 of 2002)

Afad AaRded 3R ARG 7 ae YA R RR wehM! & g & [9og Aftfieg
Pt BT A ITAFTIA, 2002 (2002 FT 69)

Supreme Court (Enlargement of Criminal Appellate Jurisdiction) Act, 1970
(28 of 1970)

STIqH AT (S110sd JTdTel srfapTRar fawaron) «1fefa¥, 1970 (1970 &1 28)
Supreme Court (Enlargement of Criminal Appellate Jurisdiction) Amendment
Act, 1972 (37 of 1972)

STIqH T (S10sd JTdTell STferapTRar fawaron) denege srfafrm, 1972

(1972 &1 37)

Supreme Court and High Court Judges (Conditions of Sevice) Amendment
Act, 1996 (20 of 1996)

ITaad IR 3R ST ey =Jraeter (Jar o) denes 1fafeam, 1996

(1996 T 20)

Supreme Court Judges (Salaries and Conditions of Service) Act, 1958

(41 of 1958)
I AT e (9a 3R WA e AR, 1958 (1958 HT 41)

Supreme Court Judges (Conditions of Service) Amendment Act, 1971

(77 of 1971)
ITaaH IRITAd ~IRTeter (a1 o) denes rfafeaH, 1971 (1971 &1 77)
Supreme Court Judges (Conditions of Service) Amendment Act, 1976

(36 of 1976)
ITaaH IR ~IRTeter (a1 o) denes rfafeaH, 1976 (1976 &1 36)
Supreme Court Judges (Conditions of Service) Amendment Act, 1993

(72 of 1993)
ITIdH AT <TRERT (JaT 9) denee 1ffam, 1993 (1993 &1 72)

Supreme Court Judges (Salaries and Conditions of Service) Amendment Act,
2002 (8 of 2003)

I ATTAd e (9a 3R WA W) ALed AffE, 2002 (2003 F 8)
Supreme Court (Number of Judges) Act, 1956 (55 of 1956)

JeadH AT (Rarandrer Hwe) ST, 1956 (1956 BT 55)

Supreme Court (Number of Judges) Amendment Act, 1977 (48 of 1977)
ITaad IR (Raranedter dw) A ifdfm, 1977 (1977 &1 48)
Supreme Court (Number of Judges) Amendment Act, 1986 (22 of 1986)
ITadH T (Franedter |ws) denes I, 1986 (1986 &I 22)
Swadeshi Cotton Mills Company Limited (Acquisition and Transfer of
Undertakings) Act, 1986 (30 of 1986)

wWeEh ®ed firew dut faffice (SUHHAT &1 316 3k sfawon) ifaf=+, 1986
(1986 T 30)

(sm0)
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